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1,ORDER DATED 31-1-2005,

Heard Mr,B,S, Tripathy,lear-ed coun sel

appeari-g for the Applicanmt a~d Mr,R,C,Rath,

Learned Sta~ding Coumsel for the Rai lwayss

on whom a copy of this C.,A., has al ready been
served, This case relates to tra~sfer of the
applicant from one post to other i» the same
rallway station, TEa~gfer bei~g an incident

of service,it is for the Respondents to
redress the grievamces of the applicant,In

the said premises,  tear-~ed counsel for the
applicant has expressed his desire to withdraw

this 0.A., to resolve the grieva~ces of the.

applica-~t by approaching the Responde~ts/Authoritie
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Accordi~gly, "this O.A, is permitted to be withdrawn,
Applicant is now free to represenmt his grieva-ces
before the Responde~ts/Authorities a~d I am sure,
the Respo-den~ts/Authorities shall give due
co-~sideratio~ to the grievances of the Applicant
withi~ a periddof 14 days he-ce,

Se-d coplies of this order to the
Respo-~dents alo-gwith copies of the OA; contents
of which be read as a part of therepresenwtationr
of the applicant to the Respo~dents,I- the
ci rcumstances, the impug~ed tra-sfer of the
applicant shall remain stayed for a peridd of
14 days hewce,

Free copies of this order be given to

lear~ed counsel for both 'sides.




